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mMmr, P, Ravinder «s Applicant,

Us

1. TPe cNief Personnel officer),
SC Rly, Reil Nilayam,
Secunderabad,

2. Te 5r, Personnel officer,
5C Rly, Rail Nilaya m,
Secunderabad, : «+ Respondents

Cnunseﬁfcr tMe Applicant : Mr, A, Ramakrisna

-

Counse#?or the Respondents : Fir, N.U.Ramaha, Addl,CGSC.

CORAM:
THE Hon*BLE SYRI JUSTICE ¥. NEELADRI RAOQ : VICE C''AIRMAN

TOE TON'BLE 5'RI R. RANGARAJAN : MEMBER (ADMN,)
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{ ' oA 1130/91°

JUDGEMENT

| AS PER HON'BLE JUSTICE SHRI V. NZELADRI RAQ,

VICE-CHAIRMAN |

f;éé@ 0B was filed prayiﬁg for setting
aside the proceedings No. P. BST/608/WI (Sports)
Gr. III dated 8-11-1991 by holding it as illegal -
and for a consequential direction to the Reéi
pondents €O select the persons who have com-
pleted the ﬁest. It is alleged in the OA
that Shri Sunil Vyas, the anpliéant and shri
T. Rama Rao alone fulfilled conditions of eligi-

bility for the written test to be held on 13-9-91.

2. This Tribunal by an Interim order dated
6~-12-91 permitted the Respondents to proceed with .
the selection even after considering the cases
of those who waze seleeted later by observing
that this selection will be subject to the

result in this 0A. It is stated that candidates

referred to by the applicant in the 0A and also

24,

those who were:éjiﬁted later in 1991 were considored

for selection for promotion as Welfare Inspector
Gr. III,and by order dsted 9-3-94 of Respondent 1
Shri S.A. Naidu, the applicant and Shri Sunil Vyas
were selected for promotion in that order.

3. Mo one is present for the spplicent even
though it is posted for dismissal on more than

one occasion. Probably in view of the order
dated 9-3-94 of Respondent 1, thelapplicant may

not_be_evincing any interest to pursue this OA.
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4. Anvhow, we feel that it is not a case
where the merits can be decided in the 3bsence
of the applicant.-But it is a case where it has
to be dismissed for default and sccordingly

it ig dismissed for defesult. NoO costs.\\

\

M&'—’\Alvw-_.___‘_,
(R. RANGARAJEN) (V. NEELADRI RAQ)
Mamber (Admn.) Vice-Chairman ]

Dated the 16th June, 1994
Open court dictation

P o,

NS veputy Registrar (u)LC

To

1, Tne tnietr Personnel Orricer,
5«CeRly, Railnidayam, 28CUNAEIALEC.

2. Tie or.Personnel Ottricer, v.C.klY,
Rallnilavai, seCUnUerailal.

3, Oie copy to mr,A.Ramakrishna, Advocate, Advouates'association,
High Court of A.P. Hyderabad. (@4 ¢¥@3

4. One copy to Mr.Ne.v.Ramana, adal.CussC.CAT.Hyd.
5. Cne copy to Library, CaT.Hyd.
%. One spare CoOpy.
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